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MR. CHAIRMAN: I shall now put
the Supplementary Demands for
Grants (General) to vote.

The question is:

“That the respective Supplemen-
try sums not exceeding the
amounts on Revenue Account and
Capita] Account shown in the third
column of the Order Paper be
granted to the President out of the
Consolidated Fund of India to def-
ray the chargeg that will come in
course of payment during the year
ending the 31st day of March, 1978
in respect of the following demands
entereq in the sccond column
thereof—

Demands Nos. 2, 4, 6, 7, 9, 12,
14 to 16, 21 to 23, 26, 30, 32, 33,
38 40 to 43, 46: 49; 53, 54. 56 to
61, 63, 64, 66, 69, 73, 81 to 84, 86.
89, 92, 95. 97 and 104.”

The motion was adopted
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MR. CHAIRMAN: We take up the
next item; the Appropriation Bill.

The Minister to introduce the Bill.

THE MINISTER OF STATE IN THE
+MINISTRY OF FINANCE (SHRI SA-
TISH AGARWAL): Sir, I beg to move
for leave to introduce a Bill,...

SHRI HARI VISHNU KAMATH
(Hoshangabad): I rise on a point of
order. I invite your attention to
rule 76. I dare say that you will
agree with me and so will the House
that the rules of procedure and the
provisions of the Constitution should
not be violated or even bypassed
either by the Treasury Benches or by
the Opposition, neither by the left,
nor by the right, nor by the centre
of the House.

Rule 76 has been expressly made so
that an air of desultory casualness
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should not creep into the proceedings
of the House. It says:

“No  motion that a Bill be taken
into  consideration or be passed
shall be made by any member other

than the member in charge of the
Bill....”

1 am t:aking the two stages together
so that it applies to the second stage
also. It further says:

*“....and no motion that a Bill te
referred {0 a Select Comrmittee or
the House, or a Joint Committee of
the Houses. .. .shall be made by any

member other than the member 1n
charge. .. .”

The member m charge is Mr. H. W,

Patel; the Minister in charge is Mr.
Patel... .» )

 MR. CHAIRMAN: I have followed
it. Instead of taking the time of the
House, I would just let you know that
there is the next proviso under which
a permussion can be sought. It has
been done. For your information, 1
may tell you that it was addres.;ed

to the Speaker. It has been done al«
ready.

SHRI HARI VISHNU KAMATII:
The House would like to know what
has been done.

MR. CHAIRMAN: Permission

) has
been given by the Speaker.

SHRI HARI VISHNU KAMATH:
What is the reason?

MR. CHAIRMAN: It is the discre-

tion of the Speaker. I need not tell
you; it is not necessary,

15 hrs.

PROF. P. gG. MAVALANKAR
(Gandhinagar): I am on g different
point of order. The Hon. Minister, ac-
cording to Item No. 11, is about to

*Published in Gazette of India
dated 21-3-78.

Extraordinary, Part II, section 2,
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introduce and thereafter move for
passing of the Appropriation No. 1(2)
Bill. That is Item No. 11 in the List
of Business for today. He is going to
do this with regard to the Appropria-
tion Bill. My point of order 1s with
regurd to the procedure adopted. I
invite  attention to Rule 210. I will
read out the relevant portions:

“218. (1) Subject to the provisions
of the Constitution, the procedure
in regard to an Appropriation Buiil
shall be the same as for Bills gene-
rally with such modifications as
the Speaker may consider neces-
sary.

(2) At any time after the intro-
duction in the House of an Appro-
priation Bill, the Speaker may allot
a day or days, jointly or severally.
for the completion of all or any of
the stages involved in the passage
ot the Bill by the Ilouse, und
when such allotment has been marde
the Speaker shall, at 17.00 hows
or. the allotted day or the last of
the allotted days ." etc

MR. CITAIRMAN: I think you will
have to repeat it aga:n as the  Hon.
Speaker has comg

15.02 hrs.

[Mr Seeaker in the Charr]

PROF. P. G MAVALANKAR:
If I may repeint what I have gaid, 1
am on a point of order with regard to
the provedure adopted for introdur-
tion, consideration and passing of the
Arpropriation (No. 2) Bill as per Item
No. 11 of the last of Busmess for
todar 1 1 ite nftention to Rule 218
wheh sa

(1) Subjeci to the provisions of
the Constitution, the procedure in
regard to an Appropriation Bill shall
be the same us Bills generally with
such modifications as the Speaker
may consider necessary.

(2) At any time after the intro-
duction in the House of an Appro-
priation Bill, ike Speaker may allot
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a day or days, jointly or severally,
for the completion of all or any of
the stages involved in the passage,
of the Bill by the House, and when
such allotment has been made, the
Speaker shall, at 17.00 hours on the
allotted day or the last of the allot-
ted days ag the case may be, forth-
with pat every question necessary
to «spose of yll the outstanding
maltters in connection with the stage
or stugus for which the day or days
have been allotted

Sir, if you read these two paragraphs
my submussion 1s thaf what the House
did yesterday evening, towards the fag
end of the day, and what we are about
to do now is, in my “opinion, not in
accordance with part (2) of Rule 218
because 1t clearly says that after the
introduction 1n the Iouse of an Ap-
propriation Bill, the Speaker shall allot
time But here 15 a Mimster who .s
doing everything together, in the same
hreath: he 1s introducing the Bul and
1s moving it for consileration and for
passmg.

MR SPEAKER: lle is doing it with
the permission of the Chair,

PROF P G MAVALANKAR. I
know, but if the Chief goes on giving
pemission  lLike tnis, whut happens?,
In this particular case, you may have
given the permission, but, with great
respeci, I invite attention to sub-rule
{2). The vholr purpose of 1l 15 10 see
that it 1s not guillotined, but now the
whole discussion is guillotined. You
must have scen that yesterday the
House was cauelt unaware berause
nobody knew. from the opposition nen-
ches or other benches. The ruling
Parly may be happy. nalurally, that
without discussion the demand is being
passed hut surely, the Opposition can-
not be taken unawares like that. Im-
mediately, [ spoke yesterday and the
mafter went on today. But before he
does that today again, I would like
you to kindly reconsider the matter
and gee that only the infroduction of
the Appropriation Bill ig done today
in the House. Me ig introducing the
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Bill now and immediately, in the same
breath, within a matter of minutes, he
would be moving it for consideration
and also for passing. This is a danger-
ous practice. It amounts to guillot-
ining the discussion. I can understand
guillotining at the end of the various
Demands towardg the end of April, but
not at this stage. Why should Gov-
emnment hurry up like this?, They can
introduce the Appropriation Bill today
and have the discussion tomorrow.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): The
Rajya Sabha is adjourning after to-
morrow, and this has to be passed be-
fore the end of this month. I agree
with what the hon. Member says and
what the normal practice should Dbe,
but because of the urgency of the
situation, I would request the hon.
Members of the Opposition and others
to bear with us. Only this would have
been the consideration.

st arg fag (SraT) @ Heww
w3teT, ¥ & 218 F T9-8 2 & Faq
T @ g- 39 w4 § fa@r §—

“gar ¥ fafw fadaw F ge-
wf g & arg fedr o g,
o T qAT T fadaw F qreer § siaveq
gdy or fFdr  gww F OqU FEH F
fa¥ dga@ &7 & ar qAT-HAT TF
ur w5 fe= faag s w3, |7
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ST T &, WX 53 Afaed gew ¥ aR]
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SHRI BIJU PATNAIK: With the
Speaker’s permission, i¥ can be done.
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SHRI VASANT SATHE (Akola):
Sir, the object first to introduce the
Appropriation Bill and then to fix a
day to discuss it subsequently is to
give gufficient time to the Members to
consider it and only then express
their views on it. Kindly look to sub-
clause (4) of Rule 218:

“The debate on an Appropriation
Bill ghall be restricteg to matiers
of ‘public importance or adminis-
trative policy implied in the grants
covered by the Bill which have not
already been raised while the rele-
vant demands for grants were under
consideration.”

What is the object? After the grant
of the various Ministries have been
discussed and debated upon, if any-
thing relating to policy or other pub-
lic 1mpprf“nce ig left, that is discus-
sed in the Approprratmn Bill. We
are putting the cart before the horse;
we have not yet debated the demands.
This is for 1977-78.

SHRI BIJU PATNAIK: The supple-
mentary grants have already been
discussed.

SHRI VASANT SATHE: Here is
an Appropriation Bill for leave to
jntroatce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidat-
ed Fund....for the Services of the
financial year 1977-78.

PROF. P. G. MAVALANKAR:
That we have already diScussed.

SHRI VASANT SATHE: Even thén
kindly consider...

MR. SPEAKER:
stoog your point.

I have under-
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SHR]I VASANT SATHE: The idea
is that we ghould have enough time
to study; the time should be fixed
under sub-rule (2).

SHRI HARI VISHNU KAMATH: 1
request you to kindly bear this in
mind that in view of the special cir-
cumstances that have been just now
set forth before the House by the
Steel Minister, by the strong Minis-
ter for Steel—after all he is a Steely
Minister—and if at all you concede
what he says, and if the Rajya Sabha
session cannot be extended—I do not
know why it cannot be extended; If
it can be cxtemded, well and good.
otherwise, it it cannot be really ex-
tended, T would request you to give
a ruling that this will not be a pre-
cedent, and this is an exception in
the circumstances, Only as an ex-
ception he will be allowed to move.

SHRI BIJU PATNAIK: It is ®n
acceptable proposal. . . .

MR. SPEAKER: Now ] have un-
derstood your point....

SHRI VAYALAR RAVI (Chirayin-
kil). There is some other govern-
ment business listed here and i# you
want to take up your own Bill, .t
cannot be allowed.

SHR1 BILJU PATNAIK: In the
Rajya Sabha most of the members
are about to go......

MR. SPEAKER: I have understood
the point.

Sub-rule (2) of Rule 218 leaves the
discretion in the hands of the Spea-
ker to see whether in an appropriate
case, a separate day should be allot.
ted or not. It is not mandatory that
a separate day should be allotted be-
cause the rule says:

“At any time after the introduec-
tion in the House of an Appropria-
tion Bill, the Speaker may  allot
a day or days, jointly or severally.
for the completion of all or any of
the stages....”
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So normally after the introduction
of a Bill, a gap must be there so
that Members can study the Bill and
come prepared. But there are occa-
sions; occasions have arisen in  the
past and occasions may arise in fu-
ture also, when. for reasons of ur-
gency of government work, the Spea-
ker may find it proper to waive that.
It is not correct to say that this is not
a supplementary demand. It is sup-
plementary demand and the fact that
the Rajya Sabha is adjourning short-
ly is also an important consideration,
The Bill has to be passed by the Raj-
ya Sabha and then it must become a
law hefore 31st March. In these cir-
cumstances, I overrule the objection
and as a special case, allow this dis-
cussion to go on.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): On behalf of
Shri 1. M. Patel. I heg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1977-78.

MR. SPEAKER: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment and appropriation of certuin
further sums from and out of the
Consolidated Fund of India for
the services of the financial year
1977-78".

The motion was adopted.

SHRI SATISH AGRAWAL: I in-
troduce/ of the Bill.

+On behalf of Shri H. M. PATEL:
I beg to move.

“That the Bill to authorise pay-
ment and appropriation of certain
further sumg from and out of the
Consolidated Fund of India for the
services of the financial year 1877-
78, be taken into consideration.

{Introduced/moved with the recom mendat:

i;s of the President.
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MR SPEAKER Motion moved

That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1977
78 be taken into consideration

SHRI DHIRENDRANATH BASU
(Katwa) This 15 practically a Supple-
mentary Budget The pomnt 1s that
considerable amount of money crores
of rupees have been spent for tte
Agricultural Research Institute  Dhe
Demands of the Ministry of Agricul-
ture and other Mimstries have not yet
come up before the Parliament for
discussion But we would Lke to
hnow how the money has been spent

I had an opportunity to visit the
Agrnicultural  Research Institute the
other day 1 haye seen many equip~
ments and small machineries have
been bullt up but the unfortunate
part 1g that they have no -ales orgamni
sation and no markeling organization
What the Mimistry of Agriculture does
in this regard we should hnow Gther-
Wise (rores of rupees have lready
been sanctioned and spent up a'd we
do not know how usefully they hme
been spent That 1s why I fecl these
pomts should be discus ed Unless
these points are dicussed and unless
we know 1t the hon Mcmbers sitting
here will be voting the demands only
blindly Sir the fact remains that

. most of the equipment and most of
the machineries—they have got ery
mce machinery and I must congratu-
late our engineeis for that—are lving
there but no sales organization has
been built up They cannot sell these
10 the willage farmers So we vant to
know what they propose to do in this
regard I will request you to direct
the Ministry to place all these facts
before the Bill 13 passed Our Minms-
ter of Steel who 15 steel at heart has
said that this should be passed now
there 18 no time to discuss 1t I want
to bring it to his notice that things
are going in such g way as it there 18
no objective Plan There 13 no plan
for «<ales promeotion, Agncultural

equipments are rotting there Those
should go to the villages So g Sale
Organisation be set up so that the
village farmers for whom this machi-
nery has been built can get the benefit
That 15 my request

SHRI SATISH AGRAWAL What-
ever the hon member has said, I shall
bring 1t to the notice of the Mimster

SHRI VAYALAR RAVI (Chirayin-
kil) 1 ghall bear in mind the limita-
tion of the time I shal not take
much of the time of this Ilouse

All the items are there It starts
from the Ministry of Agriculture to
the Department of Electronics In
every item there 1s a problem Money
h:d to be spent I do not want to o
into the details ot each I shall »en-
tion one or two points

Village and small scale industries
have heen mentioned and some money
has been spent This Government has
pronounced from the house top that
their policy 1s to cradicate unemploy
ment within ten years When jou
proclaim eradication of unemployment
within ten years there should be
direction 1n  such a way that people
m1y understand that vou are moving
in that way The policy of the Gov-
ernment should be to give more em-
ployment and see that peorle should
not be thrown out of emrloyment
especlally in the rural sector

Myself hon Speaker and many peo-
ple have come from the area where
coconut trees are in plenty fibre ig 1n
plenty and there 1s a very flourishing
industry calleqd the coir industry

MR SPEAKER In
Bill

SHRI VAYALAR RAVI I am raising
a polhicy matter

MR SPEAKER In Appropnation
Bill this 15 not allowed Be brief

SHRI VAYALAR RAVI' I am iefer-
ring to the policy matter of the rural
employment

Appropriation
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[Shri Vayalar Ravi]

Thig industry is givihg rural em-
ployment, in different sectors—3/4th
sector of the coir industry and it is
employing 1.3 lakhs of people, Mecha-
nisation in the rural sector is the
policy of the Government or not, this
point I am raising. Unfortunately
during the regime of the previous
Government licence had been obtain-
ed saying that for making mats,
a licence had to be applied for.
The Coir Board admitteq that they
made a mistake. It has been
manipulated
issued by the Commerce Ministry znd
that of the mattings also. Fraud tokes
place. It has been admitted vefore the
Coir Board Enquiry Commission. Now
machine has been installed in some
places. If means about fifteen thou-
sand rural people émployed in weav-
ing have been thrown out of em-
ployment. Thig product is 50 per cent
of the ordinary price of the coir pro-
duct. We had already spent money
last year. I want to know what is
your policy in' regard to the rural
employment? Is if your policy to
throw people out of employment? I
am talking of the rural sector. Do yom
want to give them employment? The
argument put forth by the Minister is
not convincing because you do not get
foreign exchange. It is all manipula-
ted by one gentleman, with the colla-
boration of some people in the Minis-
try. So far as policy of the Indusiry
Ministry is concerned, I question if.
I wish that a categorical statement
may be made.

The total number of employees in the
Ministry of Communication is about
6 lakhs. Out of this 2.3 lakhs are
calleq Extra Departmental Employees,
They are getling a salary of Rs. 81 to
Rs. 110. They work more than eight
hours a day. They cannot take leave.
They have to apply in advance and al
that. They work like slaves. It was
a practice which wag there in the Bri-
tish days and thig is being continued
all along. I only want to know this:
Will you continue to freat these people
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as your slaves? No other iacilities of
a Government gervant are there for
them. No other protection as g Gov-
ernment servant js available for them.
They are at the mercy of the officers.
They are not regularised so far. When
you speak of your employees, what is
your policy towards these Extra De-

partmental Personnel, who are cla-
mouring for wvarioug things? You
should be magnanimous. I want to

know one thing more about the P&T
Board. S8ir, the P&T Board is a purely
technical institution. Now, they have
introduced a new system. They have
posted a man who does not know any-
thing about the P&T Technicalities
and so on. A raw man from the IAS
Cadre has been posted there. If is a
very dangerous thing, I may tell you,
Sir. The P&T Board as a whole has to
do a technmical job, and the person
should be a technical person, who
should manage this institution in an
efficient way. Therefore, Sir, I com-
pletely disapprove of this arrange-
ment. They are putting ihis outsider
who is in the IAS Cadre, s Chairman
of the P&T Board. Sir this practice
should e discontinued.

With these wordg I conclude,

SHRI VASANT SATHE (Akola):'I
would like to draw the attention of the
Government to certain policy matters

concerning Family Welfare Ministry, -

Works and Housing Ministry and the
Ministry of FElectronics. 1 would like

to know one thing about Family Plan-.

ning. They have now dropped that
word Family Planning and now they
say, it is Family Welfare. Now,
while the ‘Government has spent this
amount during their dynamic year,
what ig the policy pursued by the
present Government? Tt is comon
knowledge that population explosion
was threatening this country and cer-
tain measures were fo be taken.
Under certain fobia, the pressnt Gov-
ernment thought. that there were large-
scale sterilisations, vasectomy and all
“that ang therefore, they cried halt to
all the family planning pregrammes.
It is common knowledge in this
country thag now the birth rate is

~
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again on the increase. By the turn of
the century our counfry’s popuiation
will be nearly 100 crores. Land being
limited, how are you going to feed the
population? How are you going to
provide these people witn additional
employment? He have seen the fanci-
ful policies of our Health Minister.

MR. SPEAKER: Regarding this, you
will have an gpportunity to speak on
this subject.

SHRI VASANT SATHE: They should
give up these fanciful notions about
the rythm method and this:and that.
This will land us in very great diffi-
culties. Thig is my first submission.

The second thing which I want to
submit ig this. I would like to know
as to what is their policy regarding
Workg and Housing. Only today we
have geen this in the newspapers.
With a vengeance they have demwolish-
ed two temples. Now, S8ir, this Gov-
ernment with a vengeance, has started
demolishing even the temples, I would
like to know what is their policy. Are
they going to demolish the temples,
mosques, churches and everything
constructed under the so-calledq Public
Property Act? Thig is one thing.

On the subject of science and tech-
nology again....

MR, SPEAKER: The Minister will
not be able to reply. (Interruptions)

SHR] VASANT SATHE: To-day, Sir,
the entire scientific world and the
scientists of this couniry are feeling
disheartened.

MR. SPEAKER: He won’t be able to
answer that.

SHRI VASANT SATHE: Sir, the
matter ig urgent.

MR, SPEAKER: In fact, I have libe~-
ralised that g little,
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SHR] VASANT SATHE: Sir, a man
like Shri Ramanna (Interruptions)....

SHRI H. L. PATWARI (Man-
galdoi) **

MR SPEAKER: Don’t record.

SHRI VASANT SATHE: 1 am only
inviting your attention ang the aiten~
tion of this Government, through you,
that a man like Shri Ramanna, an
eminent scientist, a man of research,
who brought about the explosion at
Pokharan, which raised the image of
India, throughout the world, as the
Sixth Nation on Nuclear Explosion, has
to be brought behind the Bureau here
—it is a loss to the nation—without
hig consent; he was given two days—
either he has to come here or to get
out. What will he do? I do not
understand the policy of the Govern-
ment, Because these matters are of
such importance, my point is to draw
attention to this.

MR. SPEAKER: Shri <Thandrappan,
Please be brief.

SHRI C. K. CHANDRAPPAN (Can-
nanore); Sir, I thank you very much
for allowing me to speak on this
vitally important point.

My hon. friend, Shri Ravi, raised
the question as to what is happening
to the coir indusiry in the country.
On the policy of mechanisatior, Gov-
ernment says that they have not taken
any decision finally. What js more
objectionrable is this. Government
gave a solemn gassurance to the Gov-
ernment of Kerala that it would take a
final decision and then the Kerala
‘Government would be informed about
it. But, the decision, according to
official sources has not yet been taken.
But, before a deeision has been taken
about their policy, they have asked the
Export Clearance Inspection Agency
in Cochin to clear all those mats which
have been illegally manufactured by
the mechanised factory. That means
before a decision hag been taken, they

**Not- recorded.
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[Shri C. K. Chandrappan]

are trying to patronise these people
who are manufacturing the mecha-
nised mats for exports. (Interrup-
tions). Another thing is this. There
was a Conference held recently in

Rome (FAO) and there was a delega-.

tion attending on behalf of the Gov-
ernment,

In that Conference, the very indus-
trialist who is involved in the mecha-
nised mat manufacture and other coir
products Shri Ravi Karunakaran had
been allowed He was uot selected
for that Delegation by Governmen* I
would like the Government to look
into this matter. 1t is very import-
ant.

Secondly, there is another p.oblem—
the problem of cashew distribution
policy 1 am not speakiug about the
new policy. Government bave already
established a well defined policy in
regard to the distribution of raw
cashewnuts to those faciories which
were in the industry for several years.
Now, suddenly, the Government is
going to revise the policy in such a
manner by which already the industry
which ig not in a position to provide
full emplovment to lakhs of people
who are involved in it is being allowed
{0 set up new factories. They are pot
new factories in the recal sense of the
term These are the manufacturers In
Kerala who want {o scuttle the mini-
mum wage, policy and other rights of
the employees and they are going to
the other States where such acts are
not enforced and they are tryving to
make more profits. The Government,
if they are interested in the well-heing
of the poor people and the workers,
should not allow this process to take
place. But I am sorry to say that the
Government {s allowing this process
to take place and the industry to shift
from Kerala to other places. I would
like to take this opportunity to draw
th attention of the Government to this
important problem.

Sir. both the Finance Minister and
the Steel Minister are nresent in the
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House. Here is a Demand for Minis-
try of Finance, I would like the
Minister to enlighten us as to what is
their policy in regard to collection of
revenue arrears which are increasing.
According to one figure the urreas
are to the tune of Rs, 1,002 crores
which are still pending from big in-
dustrial houses and other big people
who are tax-payers. Out of this Rs. 11
crores are from the House of Birlas.
Whether the '‘Government would hike
to take some action against these peo-
ple so that this money can be utilised
for creating a better situation in the
country.

Lastly 1 would like to know from
the Minister of Steel and Mines as to
how he would utilise the valusble
mineral resources like iron-ore etc.
recently found in Kerala. Please enli-
ghten the House whether you are going
to utilise this industrially so that the
people there will get some employment
and the country additional wealth.

SHRI SATISH AGRAWAL: Sir.
hon'ble Memberg Shri Vayalar Ravi
and Shri Chandrappan have referred
to the coir industry. I have already
said that this matter wil] be brought
fo the notice of the Industry Minister,

Sir, as regards the point about tax
arrears I would like to say that the
figure quoted by the hon’ble Members
is not correct. It is not more than
rupees one thousand crores. It is
near about Rs. T00 crores. Sir, majo-
rity of these arrears are pending ad-
judication in the courts and there are
stay orders. The amount is in-
creasing year by year. It ig not that
these arrears gre only for the year
1977-78. They are coming over the
last ten, fifteen and twenty years.
We are realising the arrears but
again they increase. Sixty to seventy
per cent of these matterg are pend-
ing in courts. We shall do our best
to realise al] the tex arrears wherever
possible without the fear of anybody
howsoever high he may ba.  This
much assurance I can give to the
House.
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MR. SPEAKER: You will glso in-
form the Health Minister about
family planning.

SHRI SATISH AGRAWAL: Yes,
Sir.

MR. SPEAKER: The question 1s:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financial year 1977-
78, be taken 1nto consideration.”

The motion was adopted.

MR. SPEAKER: The question is:

“Tha: Clauses 2 and 3, the Sche-
dule, Clause 1 the Enacting For-
mula and the Title stand part of
the Bill"

The motion was adopted.
Clauses 2 and 3, the Schedule,

Clause 1, the Enacting Formula and
the Title were added to the Buill

SHRI SATISH AGRAWAL: 1 beg

to move:
“That the Bill be passed.”
MR. SPEAKER: The question is:
“That the Bil] be passed.”
The motion was adopted.

em——
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15.36 hrs.

MIZORAM BUDGET, 1978-79 DE-
MANDS* FOR GRANTS ON AC-
COUNT (MIZORAM), 1978-79,
AND
SUPPLEMENTARY DEMANDS* FOR
GRANTS (MIZORAM), 1977-78

MR, SPEAKER: Now, we take up
General Disussion on the Mizoram
Budget, Discussion and voting on the
Demands for Grants on Account,
Mizoram for 1978-79 and the Supple-
mentary Demands for Grants (Mizo-
ram) for 1977-78.

Motions moved:

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
in the third column of the Order
Paper, be granted to the President
out of the Consolidated Fund of the
Union Terntory of Mizoram, on
eccount for or towards defraying
the charges during the year ending
on the 31st day of March, 1879, in
resepct of the heads of demands
entered in the second column
thercof against Demands Nos 1 to
41

“That the respective Supplemcn-
tary sums not exceeding the am-
ounts on Revenue Account and
Capital Account shown in the third
coloumn of the Order Paper, be
granted to the President out of the
Consolidated Fund of the Union
Territory of Mizoram to defray the
charges that will come 1n course of
payment during the year ending on
the 31st day of March, 1978, in res-
pect of the following demands en-
tered 1 the second column
thereof—

Demands Nos. 4, 5, 8, 11, 13,
14, 16, 17, 19 to 26, 31, 32, 34 to
37, 40, 42 to 44, 46, 47, 51 and
52.”

—

*Moved with the recommendation of the President.



